IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD.BENCH AT HYDERABAD

C.A.NC. 1646/97, : |
‘ Date of Order: 18-2-98, |
Between:
Md. Shaik Mehiuddin.
: .o applicant,
and o

-

1, Buperintendent of Post Cffices,
Mahaboobnagar-1. -

2. Postmaster General, Hyderabad Region,

Hyderabad. : ,
.e Respondents.

For the Applicant: Mr, K.,Vasudeva Reddy, Advocate.

— e —— . —

For the Respondents: Mr, N.V,Raghava Reddy, Addl.cGscC,

CORAM: ‘ .
THE HON'EBLE MR.H.RAJENDRA PRASAD : MEMBER(ADMN)

THE HON'EHLE MR.B.S.JAI PARAMESWAR ¢ MEMBER{(JUIL)

The Tribunal made the following Order :=
Mr.N.V.Raghava Reddy for the Respondents. .

The facts in this case are similar to 0.A,1516/97
which was disposed of yesterday (17-2-98). The OA is therefore
accordingly disposed of in temms of order passed in 0.A.1516/97.

fo D"

Deputy Registrar. f

To
1.The Superintendent of Post Offices,

Mahaboobnagar~1- , ,
2. The Postmaster General, Hyderabad Region, Hycerabad.

3. One copy to Mr, K.,Vasudeva Reddy, Advocate, CAT.Hyd.
4, One copy to Mr.N.V.Raghava Reddy, Addl.(CGSC. CAT.Hyd. i

5. Cne spare cOpY.
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- TYPLD BY
COMEAKED BY

IN “THL CENTKAL ADHINISTRATIVL TRIBUNAL
HYLERABLD BENCH a7 HYDERABAD

N . .
THE HON'BLE MK.JUSTICE
) VICELCHAIRMAN
AND . -

THE HON'BLE MR.H, RAJENDRA PRASADS M(A)

D’I.A./Ii.j‘l./Co;\Hl\]’Oo

O.x.No, BL\Q}-\C“) ‘

T.A.No. W.p : )
Adritted and Tnterim directions
lssueg

Allowelg ' | '

Disposed of with direction

Dismiysseqd,

Dismilssed as withdrawn
Dismjssed for Default,
' Orde ed/Rejected.

No order as to costs. o .
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